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Bhri A, P. Sharma: May I know
what concrete changes the Govern-
ment is going to introduce in the
whole country in regard to the dila-
tory procedures and rules of Govern-
ment, apart from reducing the number
af employees wherever found surplus
after examination?

Shri Hathi: It is only to go into the
whole question of reforming the ad-
ministrative machinery that the Com-
mission is being appointed.
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Will the Minister of Home Affsirs
be pleased to state;

(a) the number of persons rounded
up for anti-natiomal activities, state-
wise, during the recent conflict with
Pakistan; and

(b) the action taken o have them
tried in a court of law?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
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Mishra): (a) end (b). Information
is being collected from the State Gov-
ernments and Administrations of
Unlon Terrilories and will be placed
on the Table of the House,
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Shri Daji: On a point of order.

Mr. Speaker: What is the number?
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Shrl S. C. Samanta; May 1 know
whether the number of those who
were rounded up but subsequently
released would also be placed on the
Table of the House?

Shri L. N. Mishra: The npumber 1800
includes all those people who were
arrested for indulging in pro-Pakistan

activities.

o
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Shri Ranga: The question has not
been properly answered. The gques-
tion ls whether any of them has been
released. =

Shri L. N. Mishra: I gave the num-
ber earlier. Since I answered it in
Hindi, perhaps my hon, friend Shri
Ranga could not follow it. I said that
50 per cent of the people in West
Bengal had already been released, and
in other States also, the people who
were arrested were being released.

Shri Hem Barua: May I know whe-
ther Government are aware of the
fact that during this emergency creat-
ed by Pakistani aggression, the
Defence of India Act was very liberal-
ly used, and even nationalists whose
loyalty to this country cannot be
questioned were clapped down under
the DIR either on personal grudges
or to suit political advantages of the
ruling party, and if so, . . . .

Mr. Speaker: The
may put his question.

hon. Member

Shri Hem Barua: In view of this
injustice down to the innocent people

and nationalist elements in this coun-

try, may | know whether Govern-
ment are going to review their cases,
gince an assurance was given by Shri
Tyagi at the Delhi Muslim Conven-
tion in reply to a suggestion made by
me?

The Minister of Home Affairs (Shri
Nanda): Some complaints have been
received. There may have been u
mistake or a slip here or there, and I
have requested the State Government
to look into such cases, and if there
has been any such mistake, to rectify
it.

Shrli Hem Barua: The hon. Minister
has just told us that he has instructed
the State Governments to look into
these cases. May I know whether the
State Governments have done this or
they are prepared to do this or not,
because most of the State Govern-
ments are intransigent in this matter?

dhri Nanda: They are doing it.

&t Ao AYo wAWT : ¥WT WY oft
w1 arem § fir 9 faa og® g wge
# agm at fof dwdw wwnw o
qifieeara w1 P[] FTeifey wza
W g8 I gonf w@ 4§ <A
Wit frewae fd o afes gax
w2 WY FORTT X UATEET § Iq 6T
am o A T o) wife ag
& ¢ e o il & g & figers
it wh wdaf At} TR R
£t a1 faar i o & ag AT STRA
g f& w1 ag wwen &d g Hwem
Fag war @ Aok T oAmE
T o g1 W & & e aE ey
g Tt # g 55 5 swahedt
& fawms o wifdw v 7

oft @o w0 fomy : gl % ®W
wgen Ay & mEw § o oW
W art & w1 g af fadt @)
afer et i afl gz & wgr
£ g0 A WY Y@ ATE g 8§ Wi e
W AT WY AW | ey 0 aw gk
g @ @ ok § Ifwa wmag
T |

Shri 8. M. Banerjee: On 5 point of
order. This who.e question has been
agitating the minds of not only the
people of UP but of the entire coun-
try, and = full report has been sent
to the Centre. Even the Chief Minis-
ter of UP, for whom 1 have the grea-
test regard, did not disclose the name
in the UP Assembly in this regard,
because this man has provided transis-
tor sets to almost every official in-
cluding Ministers and that is why they
are doing these things. I want to
know whether this matter has been
reported to the Centre, and whether
the Centre is also feeling shaky in
taking getion . . . . .

Mr, Bpeaker: What is the point of
order in this?
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Shri 5, M. Banerjee: My point of
order is this. I wanted to know whe-
ther this information was avallable
with the Centre, and the hon. Minis-
ter replied ‘No'. But I know that this
has been referred to the Home Minis-

Mr, Speaker: If he has said No',
then what is the point of order involv-
ed?

Shri 5. M. Banerjee: My point of
order is this. When the matter has
been referred to the Centre by the
State Government, there can be no
question of ‘suna hai® . . .

Shri Bade: The moral responsibility
of the Centre is there.

Mr. Speaker: Order, order, There
is no point of order in this. Now,
Shri Indrajit Gupta.

Shri 8. M. Banerjee: Should 1 take
it that both the Governmentis are de-
fending these corrupt people?

An hon, Member: They are.

Mr. Speaker: Order, order. I have
called Shri Indrajit Gupta.

Shri Indrajit Gupta: The news-
papers had reported last month the
arrest in Calcutta under the DIR of
two millionaire  businessmen, Mr.
Gajudhar Sarogi and his son Mr
Pannalal Sarogi - . . ..

Mr, Speaker: Should we
individual cases here?

Shri Indrajit Gupta: I want 10
know whether it is a fact that the
evidence on the basis of which they
were arrested is that they have been
doing business with Ispahni and other
businessmen in Pakistan, and the
money gained out of this joint bum-
ness was being used to finance anti-
Indian eectivities in this country, and
if so, what action is proposed to be
taken against those people.

Shri L. N. Mishra: 1 take the In-
formation from the hon. Members; to

discuss
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my knowledge, there is no such thing;
it there is anything, we shall look into
it

Shri Nanda: May I add that as scom
as we learnt about this Kanpur mat-
ter, I mysel? initiated action? Whether
it lay in my jurisdiction or not was
not the material point for me. I want-
ed to know what was happening. 1
have been making inquiries, and I am
also in touch with the developments.
Therefore the hon. Member need not
cast any reflections or utilise the op-
portunity for a question as an octcasion
for levelling all kinds of accusations
against us; that is not fair.
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Shrimati Renu Chakravartty: Has
it been brought to the notice of Gov-
ernment that in view of this emer-
gency, large-scale arrests were made
of people who subsequently had to be
released? Will the hon. Minister do
the inquiry which he has promiscd
directly or will it be under the state
governments which have arrested
these people really for political rea-
sons? A number of Muslim members
of our Party were arrested imme-
diately when fhe conflict began. Why?
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Bhri Nanda: What hap d at the Bhri L. N. Mishra: It is difficult
moment was in view of the emer- for me to give details, I would like

gency just ahead of us. We are in
the midst of an emergency. Local
officers have taken action on the basis
of whatever information was available
at the moment. Then the Govern-
ment can be trusted to do the rest of
it, with the Chief Minister and others
being there. Therefore, I do not think
that the Central Government have to
go into each individual case.

Shri Koya: Were the detenus given
an opportunity to disprove their in-
volvement in these cases motivated
by misinformation, personal rivalry
or political animosity?

Shri L. N. Mishra: The normal
course of law will follow in each case.
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Shrl Daji: Faced with so many inci-
dents brought before the House today
and also reported in the papers, have
any such sabeteurs or agents or those
who are working with Pakistanis been
brought to trial and punished severely
a3 un example to others not to be
traitors to the country?

to have information on this point

Bhri Daji: On a point of order. I
seek your protection. The question is
very simple. How can he seek infor-
mation or clarification now when
specific notice has been given? The
question is a simple one, whether
even one case of prosecution has been
1 hed against saboteurs?

It was in the original
The answer should

Mr. Speaker:
question itself.
have been given.

Shri L. N. Mishra: About trial, it
is not there in the question. If you
read the question, you will see that it
relates to the number of persons
rounded up.

Mr, Speaker: Part (b) refers to
action taken to have them trled in a
court of law.

Shrl L. N. Mishra: I am sorry. So
far nobody has been brought'to trial
in a court of law. They are under
detention, Each case s being
examined on merits.
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Shri Vasndevan Nair: Has the hon.
Minister given any personal consi-
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deration or has he inquired into the
chargrs against & member of this
House belonging to the Opposition,
Shri Badrudduja, who, it was report-
ed, was arrested at the time of the
Pakistani aggression? There are re-
ports that there are people having
personal grudge against him in West
Bengal and all that. Have Govern-
ment reviewed his case? He is a
Member of this House. He was sup-
porting Government, gs far as we
know, as this particular question of
Pakistani aggression,

Shrl L, N, Mishra: We have not
done any review of his case. It is for
the State Government, and in their
judgment they have detained him the
moment hostilities started.

Mr,
nayak.

Speaker: Shri Kishen Patt-

Shri Hem Barua: On a point of
order. Our only objection is that the
State Governments are functioning in
a partisan manner to suit political
purposce, and therefore we want the
Central Government to function and
sea that justice is done to certain
Members who have been arrested for
nothing under the Defence of India
Rules. Even a Member of this Parlia-
ment has been arrested and there has
been no enquiry instituted by the
Central Government, I think you will
exert your authority on this Govern-
ment to see that the case of the Mem-
ber of Parliament who has been
arrested i reviewed or that he is
tried in 5 court of law.

Shri Sinhasan Singh: On a point of
order. Shri Hem Barua is speaking
without being called. The hon. Mem-~
ber did not catch your eye, and he
went on speaking,

Shri Surendranath Dwivedy: The

very fact that the Speaker permitted
him shows that there is no point of
order.

Shri Sinhasan Singh: You did not
call him, but he went on speaking

though Shri Kishen Pattnayak was
called.
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Shrl Hem Barva: 1 did not know
there were Members in Parliament
who were jealous of other Members.

Mr. Speaker: I should only say that
if it is a bad practice, why should he
follow it? He should co-operate with
the Chair.

Shri Sinhasan Singh: I rose on a
point of order, and then I spoke,

ot fesr qzoas ;AT WET
wraage § @3rd ww F SaF gfew
¥ deur-aq aferd F1 oo FCORE
far ar fs 0w wRT F AT AT
argar ¢ ot gfas o # fnd faeardr
R Tk wE AR F aw W
%A g & s awngan g, f6 san
wWE g E-gE ot w1 w1
o1 Wit Af A1 E Wi H A oW
s A § 7

ﬁﬁcmofﬂﬂ:mﬁﬁﬁﬂ
dvel % ¥® a0% § | oar fegrmar
o1 fr o1 #1f o ofiem™ & S agt
wwE. . .

st fema aczame . wifsaA
& 7, fegeaw & g 9

oft o wto fwm : wrdiw s
qraF AE a1 | W nfew & a
TITAY g mr Ot g TwET @ |
&*F H wgr & 6 54 000 F ¥ v
e g gwl w3 arfe-
anfrdi ot g tegeww wE @
5 24 ¥2 YwaTET & Fq W d AMgR
armargR § @ et gf @@ B
g ¥ & | wER ST W e O
qm fedft  Tom goR A wa oy
T W ww Ty @ e R
e g T &

Shri H. N. Mukerjee: Apart from
our colleague Shri Badrudduja, there

are authenticated reports of genuine-
1y nationalist Muslirs, including some
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members and some office-bearers of
the Communist Party, who have been
detained without trial. I can under-
stand a man being kept in jail even
without trial on the ground of

ideology, he can suffer it, but if he .

iz told that he is an anti-national per-
son practising or intending to practise
treason and he is not given an oppor-
tunity to defend himself in a court of
law, it iz a cruel practicee. May 1
know if in view of that the Govern-
ment has directed the State Govern-
menis to expedite the examination of
these cases and to make proper
amends, particularly when Govern-
ment does not seem to take action
when paper after paper reports that a
big Indian tycoon has presented
Rs. 20 lakhs or more to the Pakistan
military fund and that sort of thing
goes on. I want to know what special
steps are taken by Government.

Shri Nanda: As I said earlier, I had
taken the precaution earller, and also
later on 1 th ht it was v for
me to bring it 1o the notice of the
State Governments, and I have done
it both by letter and by telephone.
“There is going to be a meeting of the
Chief Ministers and Home Ministers
on the Bth, and T will bring this
matter up there also, in order to
guard against any such failure of
justice or any harassment of any
person. )
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8Shri M. B. Krishna: How 1s the gov-

ernment treating Indian citizens who
are Indulging in activities against
India? What steps are being taken
against the gon of Sheikh Abdullah on
whom a lot of money has been spent
and also sgninst Sheikh Abdullah who
has done similar work in Yoreign

countries? Have any steps been taken
against him.

Shri L. N, Mishra: [ am answering
about the home front, not on behalf

of the foreign ministry.
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Shri M. R. Krishna: Is he not an
Indian citizen? 1 would like to know
whether he iz still and Indian citizen
or not?

Mr. Speaker: That is a new ques-
tion.

Bhrimati Savitl Nigam: May 1
know whether an Indian citizen in
Port Blair has been caught with a
wireless set which was constantly
pving news to Pakistan and if the
answer is in the affirmative, what
uction has been taken against him?

Shri L. N. Mishra: I have no know-
ledge about it.

ot fag qov : a § w1 weAT Y,
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¥ ot waTE T@r Tar §, SEE a1t § @y
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qRFAETT A Y w8 At oA e
8hri Priya Gupta: On a peoint of
information. It is nét only for

smuggling but for pro-Pakistan
activities, for propaganda elc. how
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non-Muslims have been arrest-
ed? Is it in their knowledge?

uww wgRw e A ¢ fr oy
g
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